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ORDER 

PER C.M.Garg, JM 

This is an appeal filed by the Revenue has been directed against 

the order  of the CIT(A)- XXVI, New Delhi dated 16.10.2013  passed 

in first appeal no. 373/2011-12 for AY 2009-10. 
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2.   None present for the assessee, Mrs. Rakhi Bimal, Sr. DR 

represented the Revenue.  

 

3. In terms of CBDT Circular No.21/2015 dated 10
th

 December,2015, 

F.No. 279/Misc./142/2007-ITJ(Pt.) read with S.268 A of the Income Tax 

Act 1961, this appeal by the Revenue should have been withdrawn or 

should not be  pressed by the Revenue. In view of the above this appeal 

by the Revenue is dismissed in limine. 

 

3. In the result Revenue’s appeal is dismissed in limine. 

  

      Order pronounced in the Open Court on   13  May,  2016.     

 

 

  Sd/-         Sd/-  

   (S.V.MEHROTRA)                                  (C.M.GARG) 

ACCOUNTANT MEMBER                JUDICIAL MEMBER 
Dated:  13  /05/2016 

Binita 

Copy forwarded to: 

1. Appellant 

2. Respondent 
3. CIT 
4. CIT(Appeals) 

5. DR: ITAT            
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